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4 (Received the assent of tlze Governor General on the 6th June 1855.) 
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'r A n  Act to remove doubts relating to the power to grant Pardons and Re- 
prieves and Remissions of Punishments in India. 

WHEREAS doubts have arisen as to the power of the several Executive 
Governments in India to remit punishments awarded by 

Preamble. 
Her Majesty's Supreme Courts of Judicature, and it is 

desirable that all doubts respecting the power to pardon or reprieve or grant 
remissions of punishment should be removed; It is declared and enacted 

- 

as follows : (The sanction of Her  Majesty to the passing of this Act hav- 
ing been previously obtained and signified in pursuance of an Act passed in 
the 17th year of the reign of Her said Majesty, entitled " A n  Act to pro- 
vide for the Government of India. ") 

I. The person or persons for the time being authorized to administer 
Executive Govern- the Supreme Executive Goverilment in any Presidency or 

ment of a Presidency 
declared to have power dace within the Territories in the possession and under 

C a n t  P~~~~~~~ the Governmant of the East In* Company have power offeuces coulinitted 
thereiu. to grant pardons and reprieves in respect of any crime or 
offence comnlitted within such Presidency or place, or to remit the whole 

or any part of the punishment awarded in respect of 
Or to remit punish- 

ment alvarcled by su- any such crime or offence, whether the same be award- 
preme cature or ally of Judi- other ed by any of Her  Majesty's Supreme Courts of Judi- 
Collrt, iu respect cature 01- by any other Court or Officer exercising juris- 
of such offences. 

diction ~ ~ ~ i t h i n  the said Territories. 
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11. Nothiirg ill hhis Act shdl be constl-ued to interfere with the 
Act not to"aRect the provisions contained in the Statutes of the  Imperial 

ptovisions of the Sta- Parliament 16  and 17 Vic. Cap. 9 5 and 1'7 and 18 Vic. 
tutes empowel-ing the 
Governor General in Cap. '77, or any other Statute, which empower the Go- 
Council to limit the au- 
thority of Lieutenant- vernor General of India in Council, with the sanc- 
Governors, kc. tion therein mentioned, to  limit the cxtent of the 
authority of the Lieutenant-Goveri~ors and other persons therein named; 

and in every such case the aforesaid power of grant- 
The porer of grant- 

ing prdons, gc., may ing pardons and reprieves and relnissions of punish- 
be exercised by the 
~overl lol~ General in ment in case, and so far as the same inay be except- 

- 
far as it is ed froni the authority of the said Lieutenant-Governors excepted from the au- 

thority of Lieutenallt- Or other persons, may be exercised by the Governor 
Go~~ernors, kc. 

General of India in Council. 

111. Nothing in this Act shall be construed to interfere with the 
~~t not to interfere undoubted right of, Her  Majesty to grant pardons or 

%lit' the Crown theprerogative to grant Of reprieves or remissions of punishment in any of the 
pardons. cases above-mentioned. 


